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[Mr. Chainnan] 

"That the respective is Supplemen-
tary sums 1"1ot exceeding the 
amounts on Revenue Account and 
Capital Account shown in the third 
column of the Order Paper, be 
granted to the President out of the 
Consolidated Fund of the State of 
Tamil Nadu, to defray the charges 
that will come in course of pay-
ment during the year ending on 
the 31st day of March, 1980 in res-
pect of the following demands 
entered in the second column 
thereof:-

Demand Nos. 1 to 4, 6 to 9, 12 to 31 
33, 34, 36 to 41 and 43 to 58. 

The motion Was adopted 

1'2.14 hrs 

TAMIL NADU '\PPROPRIATION 
(VOTE ON ACCOUNT) BILL· 1980 

THE MINISTER OF FINANCE AND 
lNDUSTRY (SHR1 R. VENKATA-
RAMAN): I beg to move for leave to 
introduce a Bill to provide for the 
withdrawal of certrlln sum~ frOm 'HI t.: 
out of the Consolidated Fund of the 
State of Tamil Nadu for the services 
of a part of the financial year 1980-81. 

MR. CHAlttM.AN. The questi')n is' 

'That the leave be granted to in-
troduce a Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Tamil Nadu for the 
services of a part of the financial 
year 1980-81." 

The motion was adopted 
SHRr R. VENKATARAMAN: I 

troduce t the BilL 

I beg to movet: 

in-

year 1980-81, be taken into con-
sideration. " 

MR. CHAIRMAN: The question is: 

"That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the- state of Tamil Nadu tor the-
services of a part of the fl.nancia 1 
year 1980-81, be taken into cons.i-
sideratlon.·' 

The motion is adopted. 

MR. CHAIHMAN: We shall no,v 
take up clau~es. The question is: 

"That Clauses 2 4ilnd 3 and the 
Schedule stand part of the Bill." 

Tne mottOn toas adopted. 

Clauses 2 and '3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula atld 
the Title WeTe added to the Bill. 

SHRI R. VENKATARAMAN: r 
beg to move: 

"That the Bill be passed." 

MR. CHAIRIVIAN: The question 
is: 

"That the Bill be passed." 

The motion was adopted. 

TAMIL NADC APPROPRIATION 
RILL,'" 1980 

THE MINISTER OF FINANCE 
AND INDUSTRY (SRRI R. VEN-
KATARAlVIAN): I beg to move for 
lea ve to introduce a Bill to authorise 

-'That the Bill to provide for the payment and appropriation ot certain 
withdrawal of certain sums from further sums from and out of the 
and out Olt the Consolidated Fund Consolidated Fund of the State of 
of the state of Tamil Nadu for the Tamil Nadu for the services. ot the 
services of a part 01 the financial Fin.ancial year 1979-80. 
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.... ", '~1NN 
'MB. CHAIRMAN: The question Is: 

'-rhat leave be granted to in-
troduCe a Bill to au.thorise pay-
ment and appropriation of certain 
further sums from and out ot the 
Oonsolidated Fund of the State of 
Tamil Nadu for the services of the 
financial year 1979-80." 

" ," motion 1.048 adopted. 
SHRI R. VZNKAT.A.RAMAN: I in-

troducet the Bill 
I beg to moved t: 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out ot the 
Consolidated Fund of the state of 
Tamil Nadu for the services of the 
financial year 1979-80, be taken into 
consideration. " 

MR CHAIRMAN: The question is: 

I'That the Bill to authorise pay-
ment and appropriation of certain 

further sums from and out of the 
Consolidated Fund of the state of 
Tamil Nadu for the services of the 
financial year 19r/9-S0, be taken 
into consideration," 

The motion was adopted. 
MR. CHAIRMAN: We shall nOW 

take up clausp-::. The question is: 
''Tha t CIa uSCs 2 and 3 and the 

Schedule stand part of the Bill" 

The motion was cldopted. 
Clauses 2 and 3 and the Scheduled 
were added to the Bill. 
ClAuse I, the Enacting Formula and 
the Title were added to the Bill. 

SHRI R. VENKATARAMAN: I beg 
to move: 

"That the Bill be pas~ed:' 
MR. CHAm~1:AN: The question 

is: 
"That the Bill be passed." 

Th e motion was adopted. 

1'. 20 hn. 
UTTAR PRADESH BUDGET, 1980-
81-GENERAL -I>ISCUSSION DE-, 
MANDS· FOR GRANTS ON AC-
COUNT (UTTAR PRADESH), 198O-It 
AND SUPPLEMENTARY .DE-
MANDS· FOR GRANTS (UTTAR. 

PRADESH), 1979-80 
MR. CHAIRMAN: The House will 

now take up items Nos. 32, 33 and 34 
in respect of uttar Pradf!sh budget for 
which 2i brs. have been allotted. 
I want to know i1 Shri Chandra Pal 
Shailani is present in the House and 
wants to move his cut motions. 

Motions moved: 
''TIhat the respective sums not 

exceeding the amounts on Revenue 
Account and Capital Account shown 
in the third column of the Order 
Paper, be granted to the President 
out of the Consolidated Fund of the 
State of Uttar Pradesh, on account, 
for or towards defraying the charg ... 
es during the year ending on the 
31st day of March, 1981 in respect of 
the heads of demands· entered in 
the second column thereof against 
Demand No.s 1, 3 to 13 17 to 72 74 
to 78, 80 to 105, 108 to i23 and 125." 

"That the respective Supple-
mentary sums not exceeding the 
amounts on Revenue Account and 
Capital Account shown in the third 
column of the Order Paper, be 
granted to the President out of the 
ConsoTldated Fund of the State of 
Uttar Pradesh, to defray the 
charges that will come in course of 
payment during the year ending on 
the 31st day of March, 1980 in 
respect of the following demands 
entered in the second column 
thereof:-

Demands Nos. 1, 4, 9, 14, 18, 19, 
21, 23, 28, 29, 34, 35, 37. 39 to 

41, 45 to 48, 50, 52, 53, 55, 57. 
58, 61 to 63, 65 to 67, 69, 75, 82, 86. 
87, 88A" 89, 91, 92, 95, 97, 107, 
117, 118, 121, 122 and 125." 

tIntroduced/moved with the II"eCOmm.endation of the President . 
• Published in Gazette of India Extraordinary, Part II, sectiOn 2, 
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